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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL

AHMEDABAD BENCH
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O.A.No. 143 / 1993
T.A. No.
DATE OF DECISION 15-4-1993
Shri T.K. Rathod Petitioner
% Shri J.lf. Baxi Advocate for the Petitioner(s)
Versus
Union of India and Others  Respondent
Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N.B. Patel Vice Chairman.
The Hon’ble Mr. v, Radhakrishnan Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?}‘

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ? /

No.




Shri Tribhovan Kanji Rathod
Mochisar No.2, ‘Behind Subhas Market,

Jamnagar, (Gujarat) Pin 361 001. Applicant
Advocate Mr. JeM. Baxi
Versus

1. The Union of India owing the
Army Headquarters, Through
The Engineer-in-Chief, Kashmir House,
LoHoQoPoOo New Delhi 110 001-

2. The Chief Engineer (Army)
Anhmedabad Zone,
Ahmedabad, Gujarat 380 003.

3. The Garrison Engineer (Air Force)
Air Force Station, Jamnagar 361 003 Resnondents.

ORAL JUDGEMETNT

In
O.As 143 of 1993 Dates 15-4-1993
Per Hon'ble Shri N.B Patel Vice Chairman.

The applicant &nd his advocate are not present.

Dismisselfor cdefault.

A ]

(V. Radhakrishnan) (M.B. Patel)
Member (A) Vice Chairman.

*AS .
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M.A, No(gzéégs IN O.A. No,143/93

_Dars lEmUIUn T ORT __ORDER
;
i |
18-8-93 | : M.3. allowed, Order dismissing
i . L .
! O.A, 143/93 set aside, O0.A., restored
i
I to file,
i
. | 2. Notice pending admission returnable
' { on 17-9-1993,
| ? A '
| | | I
; D "
! . ( Ve Radhakrishnan ) ( N.B, Patel )
; \ ! Member (A) . Vice=Chairman,
§ . .
; _“,‘ A
; N { é !
ha(7y QeBe/143/93
1?/9/93 Mr.Pathak has filed appearance for
the applicant. His name may be shown on
the Board. Adjourned to- 24.9.1993.
[
K
A (_'/’{v _— "’(V
(VeRadhakrishnan) ‘ (N.BfPatel)
Member (A) : Vice/ Chairman
24lalqy |
.i For W’?ﬂ?" of time the matter iz arl!
i to .L’z(_\.o| 4. - _
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i ﬁ, i’i--w""‘“‘-"":"i',“" Yice Chairman
% Ny M&,'}"},bb‘f (M)
i
|
' I
; !



»' . OA Az

Date Office Report Order

18-10-1b93 oo
; Heard Mr. Pathak and Mr, Kureshi. In this

case the applicant has claimed two unconne-
- bcteda ° reliefs, namely in respect of his
promotion to the post of R.M, and in reSpect
of the pay scale _to which he is entitled
with effect from 10-10—1981. Mr, Patha}

for the applicant states that in the
present applicatlon the applicant would
Dbre-s prayer no.4 of the aoplication, which
relates to his grievance fegardlng pay
scale available to him. He states that the
applicant will file a separate application,
sofarasq\the relief regarding his promotion
and consequential reliefs i,e, rellefs

no. 1,2,3,& 5,are concerned. The present <
application will, therefore. be-confinedf

to and proceeded with only in respect of
relief no.4 claimed in the application, The"
aprlicant, 1if thought fit by him, may file'
a8 separate application in respect of his
other gttevance regarding his n@bwprpm@tion.

1

Admitted. Reply to be w fi%ed ‘within three
;éeks. If reply is filegd within the said
‘stipulated period, rejoinder may be filead
within one weeck after the filing o6f the
reply. Reply andg rejoinder be accordingly
filed in the office.Whether reply and
rejoinder are filed or not within the

stipulated period, the matter maY'be fixed fo
final hearing in due course by the Office.

A i
(Ve Radhakrishnan) _ (N.B, tel)
: Member (A) ' Vice CHairman.

*AS .
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: 18-11-99 . Heard. Oral order passej separately.
N : ot 7\\'
(a.s. SANGHAVI) (V .RAMAKR ISHNAN)
MEMBER (J) VICE CHA IRMAN
- 8.
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0.A/143/93 "
: o
i ER
o OFFICE REPORT | ) \ l
22.07.99 As the Division Bench. is not available,
. i
‘adjourned to-01¢02499. . . wu‘{ylgﬁ -
”(Vb-ﬁadhakrishnan)
" Member (A) -
e rﬂb ) . T "

1.9.99 Mr .Pathak says.fhafﬂhg'h§s not received
the copy of the reply statement,. Copy should
be given to him. Mr.Pathak praysufér 2 weeks
time, Adjourned to 22-9-99. |

. . \‘:A‘/ )
R\

(A o5« SANGHAVI) (V.RAMAKR ISHNAN)

MEMBER (J) VICE CHAIRMAN
éisw' ~ ’
2249499 Ad journed. to 13.10.1599.
B — Rt S WV
(P.C.thnaﬁ) (VeRamakrishnan)
Member (J) Vice Chairman
vtce.
13.10;99 i et Mrs, Sheth enters appeiarance
i for the»resﬁéndents in place of Mrs,Safava

“and prays-for a short.adjournmént,

Adjourned to 18,11,1999,

- - o : «1,
... -.(V,Ramakrishnan)
Vice Chairman

i Sy

V- (A3, Sanghavi)
Membe
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18«11-99

Heard., Cral order rassed separately,

(A0 SANGHAVI) (VeRAMAKR I3HNAN)
MEMBER (J) VIE CHA I MAN
$S



004/143/93

i

OFFICE REPORT

ORDER

s

byl g

2207499

1«9-99

2249499

13,10,99

As the Division Bemch is ‘oot available,

adjogrned to Ol 09.99.“J__“mu By L e

- (V.. Radhakcishnan’
Member (A) .

M oPatrak ~says that he haq not received

the cooy o~'*h renly etatpmaqt COpy should

be given to him. Mr ;Pathak prays”gqg_z.weeks

tine, AJJOUINEd to 2206299,

ffhas s LAGGHAV ) (V RAMAKR T r)
MeliBER {J) . VYIF !.;A';R 'f.‘\N
adjoarned to 13.10.1999.
( P.C.Kann an) (Vo Ramakri Shnan)
Merberx () vice Chairman
vtce.

" 'Mrs, Shath enters appaarance
for the rnspondents in place of Mrs,Safaya
. and prays for a short adjournment. 5

Adjourned to 18,11, 1999.,.L..~'

(V.Ramakrishnan)

(A S,Sanghavi) .
Nember {7y " Vieé Chairman
pr :







Tribhovan Kanji Rathod,

Residing at Mochisar No.2,

B/H Subhas Market,

Jamnagar. Applicant

Advocate Mr.P.H.Pathak

Versus

1. Union of India, Through :
The Engineer In Chief,
Kashmir House,
D.H.Q.P.O. New Delhi.

2.  The Chief Engineer [Army],
Ahmedabad Zone,
Ahmedabad.

3. The Garrison Engineer [ Air Force],
Air Force Station,
Jamnagar. Respondents

Advocate Mrs.P.B.Sheth

O R DE R [oral ]}
In
0.A.NO.143/93

Dt.18.11.99

Per Homn'ble Mr.V.Ramakrishnan Vice Chairman



1. Heard Mr.Pathak and Mrs.P.B.Sheth. Mr.Pathak
now submits that the applicant would prefer to seek his
remedy under the Labour Laws and seeks leave to
withdraw the present O.A. Leave granted. O.A. stands
disposed of as withdrawn.

2. As regards the liberty to approach the Industrial

i

Tribunal, the applicant can take recourse whatever

-

remediesﬁvaﬂable to him under the lawg.

¥ Wi‘//é{d
[ A.S.SANGHAVI | [V.RAMAKRISHNAN]
MEMBER [J] VICE CHAIRMAN

S.Solanki ***
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CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI

.‘pplication No. / 2 2 ofI9
b 005 | -

Transfer Application No. Old Writ. Pet.No. ... oo o oo,

CERTIFICATE

Certified that no - further action is rc.qmrud to be taken and the case is fit for conulgnmcm to the Rccord
Room (Decided)

Dated: Oﬂ’ "67‘:) N . N\/ /\,i/ ?<\/

Countersxgned

y
A S A
1571299 Ky A%?/Aa . ( |
X(Y\/ o Signature_o Dealing

£ Assistant
Section Officer/Court Officer. @
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